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"IN THE CE‘N‘IRAT_ ADMINISTRATIVE TRIBUNAL , JAIPUR BENCH, JAIPUR

t

S Date of order' 02.07.2001 °
oA'No;353/1997 |
~. Rajendra Kumar Mittal' s/o S’hr'i' K.C.G{th'a,lr a_gedarohnd_ 44 years, r/o 1-
B-18,. Goverdhanwedi, Iﬂie‘t,ﬁpura_ .Réad, Jhotwera, Jaipur, \pre'sently

posted as Head T.T.E., Under C.T.I.-II, W_estern Reilway, Jaipur. -

. B I ._ . .AppIicant‘_
Ver:sue |
1. ~ Union. of  India throughl,.'the ) Generel_ i\denager, Western. |
Reilway,-_Churchgate, Mumbali; »
2. o Di.visional’Railway ‘Manager, 4We‘stern 'Railway, Jaipur.

N - . A ;

.. Respondents -

Mr. -P'.P.Mé‘t-hur, proxy counsel’ to Mr. R.N.Mathur, - counsel for the

appIicant- L o e .
Mr. U.D.Sherrha',' counsel for the respondents |
CORBM: .
" Eon'ble Mr. S.K.Aderval, Judicial Member
~ Hon'ble Mr'. A.P;Negrath,'Adﬁ{niétréfiﬁefmémﬁer-"

ORDER

Per Hon'ble Mr. S.K.Agarwal, Judicial Member

~In this Originai’ ‘App]'ication leed under Sect:'on 19 \--of--
‘-the Admihistrative ‘I‘ri_hunels ‘Act, the epplicant’ ﬁe]t'es ] pra_yer_ 'to‘
direct the 'respondents not toA revert ,the ' appl;icent' from the post of ..
Head T.T.E. and to that extent order dated-31.7.1997~hey be set-aside
-‘and' ojuashedv. Further oirectiohe ere also sought to treet the applicant
'Aa's '_ subst.anti\}_e appointee on the post of Head .'I_‘.T.E; in p_ursuence of
the order dated 17.7.1995. - o |

2. | Reply wa= filed. In the’ reply - i is qtate'd that
l
apleEant was 1mt1ally appomted cn the poet of Ti cket Collector on

2.1.1981 and thereafter he was promoted on regular baens as In-charge



Y

:2 T
T.C. on 23.4. 1997 Therefore ; the applicent wes promoted on the post
of Head T. T E. vide order dated 17.7.1995 on ‘ad-hoc besis due to the

reascn that case of Shri J.C.Mslik was pendmg before Hon'ble ‘the
Qupreme Court and directions had been given by Hen'ble the Supr‘eme
Court to q1ve promotlon cn purely ad—hoc and prov151onal basis, which
shall be subject to the decision of Hen'ble the Supreme Court in the
case o-f.J.C.Malvik. It is stated that -process for preparation of panel '
wae initiated vide notification dated 23.11.1990 and the applicant had
oonveyed his refuéai to appear in the said selection process -and’ he
was absent’onr 16.2.1991, on the date when wrjtte’n test was held., It is
‘ét.ated; ’tl"lat in r’e‘.spect' of ‘the_n‘selection pr.ocess inittated vide
notification. dated 13.7.1992, s penel wes netified vide order dated
'25.4.1994_'wherein the name of ttle ‘applicant _did not appear, which
shows that applicant did not qualify in the said ‘sellection process'.‘
ﬂ0wever, as the vecanoies became available in tﬁe grade of Head
T.T.E., the_applicant wes given promotion on ad-hoc/provisicnal besis
vide order dated 17.7.1995. It ie also stated in ‘the reply that
subsequently a not'ification for filling upAthe vacancies .J'n the grade
of Head T.T.E. was _issued vide order dated 14/16.10.1995._ The -
ippl.icant appeared in the.wr_i.tten test on 23.12.1995‘but failed to
qtléli'fy in the written test, as such his nare was not tncluded in the
list of candidates called for -j_ntervi.ew. 'I‘he-séid list wes issued on
19.3.1996. It 'is also stated that » parxel was subsequ'entl#y J'sst.led vide
order deted 9.1.1997 wherein the neme of the appllcant was not

mentioned as he has feiled to quallfy in the wr1tten test. It is aleo-

Astated that since the app11cant failed to guelify in the =said

examination and his neme was not in the panel, therefore, he was
-reve.rted to‘his-e-arlier post of T.T.E. vide order dated 31.7.1997. 1t
is furth’e_r gteted that as the promotion of the epplioent vide'-order
dated - 17.771995 Wavs\purely cn ad-hoc and provisional bssis end

, : | : .- ]
epplicant failed to qualify the written test and his name was not



;?‘3 :
included in tﬁe panel notified vide order:dated 19.1.1997, therefore,
applicent was reverted to hJS or1g1nal post of T.T.E. vide- order dated
31.7.1997. Therefore, in view of the reply leed before us, we do not

find any infirmity/illegality in the said order. .

3. Therefore, this OA fails having no merits and liable to

be dismissed.

4. . We, therefore, dismiss this OA hévihg nc merits vdfh no

order as to costs.

w _ . . 4 N

(A.P. NAGR _ (S.K.AGARWAL)

"~ Adm. Member . “ ~ Judl .Member
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